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evidence or investigate deeper into the matter. 
I do not know. That is a matter in which a 
time-frame cannot be indicated. 

SHRI PARVATHANENI UPENDRA; 
Before the end ci the Session would you make 
a statement? 

SHRI K. C. PANT: I cannot promise a 
statement towards the end of the Session. It all 
depends on the progress of the inquiry. Then, 
the question of requesting the Swedish 
Government.. . 

SHRl JASWANT SINGH: The second part 
of my question — once It is completed, will 
you take Parliament into confidence? 

SHRl K. C. PANT: We will do what is 
normally done. So far as Mr. Gopalsamy's 
question is concerned, we are relying on our 
own agencies and we have confidence in them. 

SHORT  DURATION DISCUSSION 

II. Recent incidents of atrocities on harijans 
and tribals in some parts of the country 

 

The House stands adjourned for lunch and 
will meet at 2.30 p.m. 

The House then adjourned for     
lunch     at     twenty-five 

minutes past one of the clock. 

The House reassembled after lunch at 
thirty-five minutes past two of the Clock. 
[The Vice-Chairman (Shri Jagesh Desai)   in 
the Chair.] 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Yes, Mr. Vajpayee. 

 

THE DEPUTY CHAIRMAN; Would you 
like to continue after lunch? 
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"EXPLANATION: For the purpose of 

this Section and Section 4, persons 
professing Buddhist, Sikh Or Jain religion 
or persons professing the Hindu religion in 
any of its forms of developments including 
Virashaivas, Lingayats, Adivasis, followers 
of Brahmo, Prarthana, Arya Samaj and the 
Swaminarayan Sampraday shall be deemed 
to be Hindus." 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Shri Ajit p. K. Jogi. Not there. 
Those who ere absent will not be given a 
chanee to speak. This is a very important dis-
cussion and if the Member is not present he 
will not be given a chanee. 

Shri Sohan Lal Dhusiya. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Let us not bring politics into this. 
Let him .ocntinue without interruption. 

SHRI H HANUMANTHAPPA; He has 
deliberately left the Janata State. That is why 
I have reminded him. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); You continue your speech and you 
address the Chair. 

 



251 Short Duration [ RAJYA SABHA ]             atrocities on Harijans       252 
Discussion   on     and Tribals in the country 

 



253 Short Duration [4 AUG. 1988 ]           atrocities on Harijans            254 
Discussion   on and Tribals in the country 

 



255 ShortD-uration [RAJYA SABHA]            atrocities on Harijans            256 
Discussion   on and Tribals in the country  

 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Dharanidhar Basumatari. Only 
ten minutes please. 



 

SHRI DHARANIDHAR BASU-MATARI 
(Assam); Sir, I am thankful to you for calling 
me. This is a very painful matter for me to hear 
such a criticism after forty years of 
Independence. I want t0 remind you that my 
predecessor just now said about Dr. Ambedkar. 
He also mentioned the Constituent Assembly. 
As a Member of the Constituent Assembly, I 
have to say one thing very painfully. There 
would have been no reservation for the 
Scheduled Castes and the Scheduled Tribes. In 
the Constituent Assembly, National-leaders, 
everybody including Pandit Jawaharlal Nehru, 
Sardar Patel, Pandit Govind Vallabh Pant and 
Lal Bahadur Shastri only wanted reservation. 
When this point was discussed, almost all were 
of the opinion not to keep any reservation for 
the Scheduled Castes and the Scheduled Tribes 
on the ground that it will create reaction in the 
society. The British kept reservation policy for 
the Muslims only in order to create problem. 
So, it was oPPPsed. Then Pandit Jawaharlal 
Nehru and Sardar Patel asked me to go to 
Bapuji. Bapuji knew me from childhood. I was 
only a student of Class 5 at that time in 1926. 
He said: "You are the same Basumatari who 
met me in Bongaigaon and who gave me 4-anna 
coin five times. He gave me a chit in which it 
was written, "Unless reservation for the 
Scheduled Castes and the Scheduled Tribes is 
conceded, I will take to fast". That is what 
happened. He raised the question of fast. So, I 
came back and gave that chit to Pandit Nehru. 
The Party meeting used to sit at 4 o'clock. Then 
he read out the chit and nobody could speak 
anything. The issue was decided . 

What I want to say is that you cannot change 
the people by law. If the Ministers and the 
national lea-der^ cannot improve the plight of 
the Scheduled Castes and the Scheduled Tribes 
people. then we should not waste time in 
discussing this matter here.    You cannot 
change the society. 

You cannot change it by law. You cannot do 
anything unless you change the hearts. 

Vajpayeeji is a very senior   Member. He 
knows how I took pains in   Lok Sabha.   Every  
time,   when   the    subject came up, I had to 
speak    shedding tears. I am not going into    the 
details.    When the question was raised  as  to 
how to  develop the  Scheduled      Castes    and 
the     Schedueld Tribes, Mrs.    Indira Gandhi, 
at    our request,   constituted   a   Parliamentary 
Committee     on the  Welfare  of    the 
Scheduled     Castes     and     Scheduled Tribes 
on  9th    November,    1968,    of which I was 
the founder Chairman. There we examined the 
rules and the terms of references to be dealt with 
by the Committee.    When I    visited first  the  
Railway     Headquarters    at Bombay as 
Chairman with our-Members, I found that not a 
single person had  been  appointed  from  the  
Scheduled  Castes   in  the   Railway  Head-
quarters saying that there were   no candidates  
at  all.    They  said,    how can we appoint 
Scheduled Castes and Scheduled Tribes when 
there are no candidates?   When  I  went  to 
Ahmedabad    and    examined the    Railway 
Headquarters,  they     said the    same thing.    
Then I had to take   up    the matter with Mrs, 
Indira Gandhi. Then I wanted her to write to 
them that any application from the    Scheduled 
Castes   and   Scheduled  Tribes  should also be 
sent to the Chairman of the Committee on the    
Welfare    of    the Scheduled     Castes     and     
Scheduled Tribes.   They were sent. And when I 
went    back to    Bpmbay   again   and 
examined  the  Railway  Headquarters and  
asked the  General Manager    to send  
somebody  to  find   out  whether the  
applications  were there  or    not he sent 
somebody and we found them tucked in the 
drawer    of an    officer concerned,   on   the 
spot, as instructed by  the Prime Minister's 
office,    they had to be appointed. When we 
went back to Ahmedabad, there also    we found 
the applications from the Sche-I    duled Castes 
and   Scheduled Tribes. 
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[Shri Dharanidhar Basumatari] 

And on the spot they were given 
appointments. So, I tell you, Sir, unless the 
heart is changed, this cannot be done. Now, I 
don't know the name of the speaker who 
preceded me... 

SHRI RAM AWADHESH SINGH (Bihar): 
He is Mr. Ram Naresh Yadav. 

SHRI DHARANIDHAR BASUMATARI: 
When he spoke I do not know whether he 
spoke from his heart or he spoke only to 
speak on the subject. 

[The   Vice-Chairman    (Dr.   R,   K. 
Poddar) in the Chair.)] 

SHRI RAM AWADHESH SINGH: He 
spoke from his heart. 

SHRI DHARANIDHAR BASUMATARI; 
Anyway, this % my pet subject. .. 

SHRl RAM AWADHESH SINGH: As 
Chief Minister, he has done a lot in the State. 

 
SHRI DHARANIDHAR BASUMATARI: If 

I said something wrong, I will withdraw. Then, 
Sir, I told Indiraji that unless you appoint a 
Tribal and a Scheduled Caste in everK 
appointing authority, things cannot improve. 
To start with, she one Scheduled Tribe in the 
Union appointed one Scheduled Caste and 
Public Service Commission. And that has been 
followed by all the States wherever the 
Scheduled Castes and Scheduled Tribes were 
there. And as Chairman 6f that Committee, I 
had to examine whether it was   im- 

plemented or not. Then, my friend who has 
left now mentioned about the criminal tribes. 
What is a criminal tribe? Criminal tribes are 
those who revolted against the British. They 
were all in Army. When they revolted, they 
were termed by the British Government as 
criminal tribes. Then I had to say in Lok 
Sabha very harsh words. I had to tell the 
Prime Minister and the Home Minister Sardar 
Patel that i came to Parliament with an 
ambition to see that the word 'criminal' was 
not continued. I am criticising the national 
leaders from-Uttar Pradesh, the State which 
has produced Prime Ministers for retaining the 
name 'criminal' when they have reservations 
for these Tribals. .1300 P.M 
When I spoke very harshly, I was called by 

the Home Minister, Mr. Gobind Ballabh Pant 
and he, took me to the Prime Minister and he 
asked me, what do I want? I said, Sir, these 
criminal tribes are also freedom fighters. They 
have also fought against the British for Inde-
against the British. Then a Com-pendence. 
They were also fighting mittee was constituted 
and they wanted me to be the Chairman of this 
Committee, it was a committee of three men, 
called the Nomadic Tribes Inquiry Committee. 
There we found that there were more than 
three lakh such people throughout India. In 
U.P. alone there were more than one lakh 
people, whereas not a single Scheduled Tribe 
area has been declared in U.P. but afterwards 
on our demand some area has been declared as 
a Scheduled Tribe area. 

Mr. Vice-Chairman, Sir, if you do not 
listen, I cannot speak because I am addressing 
you only. 

So, that Committee has been constituted by 
Pandit Nehru, by the Home Minister, Shri 
Gobind Ballabh Pant and I was asked to be the 
Chairman but.I was hardly 29 years old at that 
time.   I refused to be the 
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Chairman and I asked somebody else to be 
appointed as Chairman. I   got appointed one  
Mr.  Louis,  as  Chairman, because    he was a 
missionary and an Anglo-Indian and So he 
knew the tribals well.   After that we found that 
there    were more than     three lakhs of such 
criminal tribes and   I told them the other day 
that after 40 years    of Indepenedence    this   
word 'criminal' should not be used for the tribals 
who fought for the Independence in the same 
way  as freedom fighters. -Now, Sir, coming to 
details,    later on, one   Scheduled   Caste   and   
one Scheduled Tribe person was appointed to 
the Union public Service Commission and the 
same thing has been followed by the  other 
States    also. After that the     appointments    
have been done by them too.   Later on we 
demanded that this rule    should be followed 
not only    in    the    case    of Public     Service     
Commissions    but everywhere which 
constitute the ap-pointing authorities there 
should    be one Scheduled  Caste  and  one 
Scheduled  Tribe  person.    And this   rule hag 
been followed under the leadership     of Prime     
Minister    Indirajl. Indiraji had a heart   for   
Scheduled Castes and Scheduled Tribes as her 
father,    car     great leader,    Pandit Nehru had.   
Therefore, she did many things for Scheduled 
Castes and Scheduled Tribes development. 
Wherever we gave suggestions, they have been 
accepted.    Now the preceding   speakers  
mentioned  about the integrated tribal  
development  areas,    this    and that.    It is 
done by Indiraji. But   in sraite of that we are till 
so backward. We   are   discussing   about   
atrocities and atrocities are taking place when 
there is discrimination in the economic 
conditions.    If you    go   to   the " tribal areas, 
you will   find   what   a large disparity exists    
between    the tribals  and    the non-tribals in   
their economic  conditions;    It   is  only    hi 
Awam that this    disparity    between tribals 
and non-tribals does not exist. In Assam, she 
knows, our   Minister 

knows, that the Tribal of Assam is quite 
different from the tribal of other areas, Also in 
the case of Harijans there is no atrocity in 
Assam. There is no caste restriction in Assam. 
There is no discrimination in Assam. For your 
information I may tell you that in other areas I 
have found that there is not a single area in the 
whole of hills, which 1 did not visit during the 
last 43 yean;, where these atrocities and 
disparities do exist. I know what it means and 
how the Scheduled Castes and the Scheduled 
Tribes are being treated An improvement can 
be brough about only when there is a change of 
heart. (Time Bell rings), please give me a little 
more time. Coming to the percentage of 
literacy, while it is. 40 in general, in the case of 
Scheduled Castes it is only 14 and in the case 
of Scheduled Tribes it ig only 8. See the plight 
despite giving all the grants and this and that 
and scholarships and still we are lagging 
behind far more compared t0 others. Similarly, 
in the case of employment, in spite of having 
reservation, the employment percentage in 
regard to scheduled castes is 2.49 and in regard 
to Scheduled Tribes 0.39. This is the plight.   
Where are we standing? 

Now, there is a Commission for the 
Scheduled Castes, and the Scheduled Tribes. 
Every year, it submits its report, but it is never 
discussed nor its recommendations 
implemented. The reports are submitted but 
they are not implemented. If its recom-
mendations cannot be implemented, what is 
the use of appointing these commissions and 
such other committees? Unless you have a 
heart to develop them, unless they are brought 
up to a reasonable level, they will continue to 
remain undeveloped. We are competing with 
other countries in the world in many spheres. 
We are proud of our achievements unde- the 
leadership of Shri Rajiv Gandhi. We have been 
able to launch satellites and have achieved 
many-other things.   But fo   spite   of   our 



 

[Shri Dharanidhar Basumatari] 

advancement in other spheres, we still have to 
discuss atrocities on Harijans and tribals. And 
that is what pains me. I only appeal to the 
Members of the House to think of the 
Scheduled Caste and Scheduled Tribe people 
and see how their up-Uftment can be brought 
about. In my experience in Parliament, I have 
seen how Members speak on the question )f 
Scheduled Castes and Scheduled -ribes but in 
action, we are not able to do anything to bring 
about a development of these people. We are 
not able to provide facilities that they need. 
We say we give reservations in various cadres 
for these people. We even give reservations in 
matters of promotion. But only some time 
back, there was a case filed in the High Court 
against reservation in promotions and it was 
turned down. Again, the Supreme Court also 
turned it down.... (Time bell rings). Please 
allow me to speak, i don't know wherefrom 
you come. But you must allow me to say 
about atrocities being committed against the 
Scheduled Castes and the Scheduled Tribes. 
After all, we are human beings. We discuss 
this subject everyday. We are also citizens of 
this free country. Why should we have to 
discuss this subject at all? It is because 
nothing is done towards their upliftment. I am 
sorry to have spoken this way. I do lot doubt 
the intentions of the Government; 1 know the 
Minister and how the cause is dear to her 
heart. But I feel ashamed when we discuss the 
question of Scheduled Castes and Scheduled 
Tribes in tbe House and at the same time we 
find that recommendations of various 
committees formed for this purpose, are not 
implemented It is a fact that we have been 
neglected by the society for ages and ages, and 
it will take time to undo the injustice. But that 
does not mean that such reports should not be 
implemented. But the reason behind it is the 
bureaucrat who is not  sympathetic     towards 
the Sche- 

duled Castes and Scheduled Tribes. The 
bureaucrat is not sympathetic towards their 
cause and unless they are sympathetic, 
implementtaion of the various schemes in this 
regard cannot be ensured. 

I hope the Minister will take note of the 
points raised by me. 

SHRl MOTURU HANUMANTHA RAO 
(Andhra Pradesh): Mr. Vice-Chairman, it is a 
tragedy of our national life that after 40 years 
of independence, we continue to discuss this 
problem of atrocities on Harijans and tribals 
when we claim to be implementing 
Gandhism, socialism and so many things but 
none of them is actually implemented. There 
is neither socialism nor Gandhiism here; 
otherwise these atrocities could not have been 
mounting up like this. In the absence of any 
note from the hon. Minister, the only thing on 
which I can base myself is the latest report, 
the Seventh Report, of the Commission for 
Scheduled Castes and Scheduled Tribes. The 
report speaks volumes in regard to atrocities 
that are being committed year after year on the 
Scheduled Castes, the tribals and others. Up to 
1984, figures have been given. Even the 
figures given in both Houses of Parliament for 
later years indicate that the crime is not 
coming down, but it is going up. 

Sir, it is unfortunate to observe that in the 
sixties, the number of such crimes, such 
atrocities, was 5000 or so. In the sevenths, it 
went up to 10,000. In the eighties, it increased 
to 15,000 and, in fact, in 1984, the figure 
crossed the 20,000 mark This is the way 
things are moving in our countrv. Particularly, 
the ghastl'est part of such crimes is the 
increasing number of murders and rapes. The 
percentage of murders and rapes is going up. 
In 1984, according to the figures that I have 
collected, there were 695 murders of 
Scheduled Castes and 979 murders of 
Scheduled Tribes. 
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In 1985 the number wass 646 and 935 
respectively. In 1986, it was 657 and 892. 
You should remember that these figures are 
not accurate. So far as the later years are 
concerned; 1985, 1986 and 1987; the figures 
relate to some States or some months only. 
Therefore, the number should be increasing; 
not going down, or declining. In 1988, we 
have seen not simply atrocities,  but 
massacres. 

Just now, hon. Members who spoke before 
me narrated certain things. How 19 Harijans 
were murdered in a village. How 25 people 
were raped in Bihar; I think, in Pararia. on 
February 18, 25 tribal women were gangraped 
by the police. These atrocities are being 
committed by the gangsters employed by the 
landlords as well as by the police. This is the 
most unfortunate part of it. The police who 
are expected to guard the honour of the 
citizens, specially, the women, have 
themselves been repeatedly commiting rapes. 
This is what is going on. In 1988, incidents of 
such atrocities have taken place at Ghatpur, 
Purnea, Je-hanabad to which a reference has 
been made by my hon. friend here Pararia etc. 
I have already mentioned about the February 
18 incident in which 25 trihal women were 
gangraped by the police. On 13th July, four 
tribals were hacked to death at Dhanbad. 
Therefore, these atrocities are going up like 
anything.   What is the solution? 

• 
The latest and perhaps the ghastliest thing is 

from Tripura. It is unfortunate that in Tripura 
democracy was raped and murdered. The 
army was standing by when elections were 
held and it was seen to it that an unpopular 
government Is brought in there. Murder of 
democracy has not ended there. Now it is the 
rape of tribals which has become a pheno-
menon. So rape of democracy has led to 
raping of tribals, that is the most unfortunate 
thing. 

SHRI DHARANIDHAR BASTJ-
MATARI: For your information, army was 
invited by the Chief Minister himself. 

SHRI MOTURU HANUMANTHA RAO: I 
am entitled to hold my own opinion. You 
please bear with me. The point is that on 31st 
May, 1st and 2nd June continuously there 
have been rapes by Assam Rifles and 25 
women including three teenagers were raped. 
This is testified by individuals, no less than 
our respected colleague Shrimati Kanak 
Mukherje who was sitting by my side, unfor-
tunately, she is not here now, Mrs Goswamy 
who is Lok Sabha Membei of Parliament, ex-
Lok Sabha Member Mrs. IIa Bhattarjee and 
some othei respected and aged women like 
Bim bla Ranadive and Lakshmi Sehgal. who 
was once known as Captain Lakshmi when 
she was serving the INA. All these women 
went there, collected evidence from so many 
women who were actually the victims of these 
atrocities and this was reported to the Chief 
Minister himself. The Chief Minister would 
not bear this. He said, "These are all utter lies 
by tribal women." That is what he said. 
Unfortunately for him, by his own side was 
sitting the Agricultural Minister. Perhaps he 
belongs to Tujs party. He immediately 
commented that tribal women never tell lies 
Some three cases came to his notice also and 
they are under enquiry. So, this was stated by 
the Agricultural Minister, his own Minister. 
So, these things are unabatedly going on. Not 
only that, Shri Dasrath Deb, who was the 
Deputy Chief Minister in the previous 
Government, he addressed a letter to the Chief 
Justice of India? giving all these facts and 
appealing for judicial inquiry. A delegation' o 
women also went there and amid "When the 
matter is disputed by the Chief Minister 
himself, you please set up a judicial inquiry." 
This was the least he could do and he should 
have done it because thee matter was disputed 
by the Chief Minister himself. 
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[Shri Moturu  Hanumantha Rao] Even now 
it is open for them to set up a judicial 
inquiry to unearth the truth. This is the thing 
that is happening and it is very unfortunate. 

The crime on women in general and 
particularly on tribal women is increasing 
year by year. In Bihar Assembly itself on 
llth January, 1988, a question was answered. 
In the first 11 months of 1987, 130 brides 
were burnt to death, 459 were raped and 
altogether 1697 atrocities were committed 
on women. These are the figures given in 
the Bihar Assembly. 

So, Sir, the figures show how horrible the 
situation is. After 40 years of Independence, 
this is what we are enjoying. Almost 25 per 
cent of the population consists of scheduled 
castes and scheduled 'tribes. And it is not 
accidental. My Congress friends may object 
to many things that I have given expression 
to. But it is an unfortunate phenomenon and 
they must look back, they must critically 
examine themselves how it is happening in 
their own States. It is not I who have given 
the figures. They are here on page 22 of the 
Commission's Report itself: 

"A review of the available atrocities data 
for the years 1982 to 1984 presents a 
somewhat disturbing trend. The overall 
number of cases of atrocities against the 
scheduled castes, though it declined from 
15051 in 1982 to 14847 in 1983, recorded 
an increase to 16,586 in 1984. In 1984, the 
highest number of atrocities cases were 
reported from Madhya Pradesh-6128, 
followed by Uttar Pradesh-4200, Bihar-
1845 and Rajasthan-1648. These States 
together with Tamil Nadu-489 and Gujarat-
690 and Ma-harashtra-579, among 
themselves accounted for about 95 per cent 
of the total number of cases of atrocities 
reported during the year under review.'' 
It is a clear verdict. We are accountable 

to people. What is the accountability here    
of the Congress 

(I) States? The number is far less in the 
non-Congress (I) States and almost nil in 
West Bengal. This conclusion can be drawn 
from the Report itself. So we can self-
examine ourselves how things are going bad, 
particularly I say whether it is one, ten, 
hundred or thousand, a crime is a crime. I do 
not belittle the crime that has taken place in 
the non-Congress (I) States. There also they 
must seriously take note of it and rectify. But 
the point here is that whenever an atrocity is 
committed in a non-Congress (I) State, 
Ministers— one contingent after another—
from the Centre go there in order to indict 
the State Govenment. It has happened in my 
State of Andhra Pradesh. Compared with 
other States, the number is less. But even if a 
few incidents take place, from the Centre 
Minister after Minister comes to indict the 
Government. Why don't they look back upon 
their own States, how it is happening there? 

The point is—now I am coming to the 
point—that these things cannot be rectified, 
cannot be put an end to unless the basic 
structure is changed. It is, again, not myself 
who has said this, but the Commission itself 
has stated: 

"Lack of education and ecnomic . 
backwardness are exploited by the 
unscrupulous money-lenders, contractors and 
the land-owning upper castes. In the rural 
power structure, there is no let-up in the 
attempt on the part of influential land-owners 
belonging to the upper castes to continue 
with the age-old stronghold and hegemony 
over the Scheduled Castes and Scheduled 
Tribes. The Commission, therefore, 
recommends that the State Governments and 
Union Territory administrations should take 
firm steps to remove the causative factors 
that lead to such atrocities." 

This is stated by the Commission itself on 
page 24. The reservations are mentioned here, 
but reservations by themselves are not a 
panacea for 
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the solution of this problem. They have been 
there for the last forty years and where are 
they leading us to? Now, reservation is 
misused. Not only that, it is not being imple-
mented also. 

The hon. fiend has stated already how it is 
not implemented. The Government, 
Ministries themselves are not implementing 
it: scheduled banks are not implementing it; 
the public sector is not implementing it. So, 
like that these figures are already given here. 

Untouchability also remains. So many 
districts of Bihar are mentioned and so many 
villages of Tamil Nadu are mentioned here in 
this regard. I am sorry to say that about South 
Africa we worry so much and we denounce 
the Botha Government so much. We hate 
Apartheid, but why don't we hate it here? 
Who is responsible for it? Why should it 
continue for 40 years after independence? 
You don't change the basic structure. You 
don't give land to the tiller; you don't give 
jobs to those people who are entited for such 
jobs. No jobs are there, but simple 
reservations are there. Reservations are 
cornered by the connered by a few. This is 
also mentioned by the Commission in its 
Commission in its report. So, it does not help 
the whole society and the whole community. 
They are there as untouchables. Scheduled 
Castes are thrown in hamlets like that. In 
South Africa separate colonies are set up for 
the Blacks and others. What are we doing 
here? They are existing in separate colonies 
and hamlets. Those hamlets are raided 
repeatedly by landlords and landlord Senas. 
Lorit Sena and Brahma Rishi Sena are 
functioning in Bihar. Who is allowing all 
these Senas to continue like that and bring 
torture to the whole community? So, these 
things are continuing like that. So, reservation 
is not a panacea. It should be implemented. 
But it is not an ultimate solution.     The 
ultimate 

solution is found in the structural changes of 
our society and of the land system itself. That 
is not undertaken. That is the whole trouble. 
Who is responsible for all such things? There 
is no use in naming this party or that party. 
The entire country is like that. So, I would 
like to say that the basic structure pi not 
changed, civil liberties are there, acts are there 
and so many things are there but 
Shankaracharya goes on talking nonsense and 
he is not brought to book by this Government. 
All these things are there before our eyes. We 
must see how things are to be bettered. We 
must self-examine ourselves. When we 
compare ourselves to South Africa, where are 
we? Will not other people look at us? Will 
they not point out to us? All these things are 
to be taken serious note of. 

Before I conclude, I would like to say that 
by raking up the reservation issue and 
extending it further and further caste system 
is being per petuated. Now caste is introduced 
in a new form for the sake of reservation. 
Everybody is compelled to notify at the time 
of admission or appointment to which caste 
he is bom. All these things will only harm our 
future. Instead of uniting the toiling masses of 
our country, toiling sections of our country 
who mostly come from Scheduled Castes 
|Scheduled Tribes along with other castes to 
fight against economic oppression y6u are 
raking up the reservation issue. 

[The Vice Chairman (Shri B. Satyanarayan 
Reddy)  in the Chair.] 

The other thing is resorted to, that is, this 
caste or that caste. While making use of the 
reservation to the extent that it can protect the 
Scheduled Castes and Scheduled Tribes, the 
main point, the main drive should be to unite 
the toiling masses and see that the structural 
changes are brought about. And that way only 
the real solution could be found. 

I am sorry to say that this Government is 
unfit to rule this country. I feel strongly about 
it.      I also say 
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[Shri Moturu Hanumantha Rao] that the 
Congress rulers whoever might be there, they 
are unfit to rule this is the situation that is 
continuing. Whoever comes in that place, 
they must also take serious lesson out of this 
and see that things are rectified. That is my 
humble opinion, Thank you, Sir. 

 

 



 

273 Short Duration [4 AUG.  1988]                atrocities on Harijans          274 
Discussion on.            and Tribals in the country 

 



2 75 Short Duration [RAJYA SABHA]                  atrocities on Harijans    276 
Discussion on and Tribals in the country 

 



277 Short Duration [4. AUG. 1988]               atrocities on Harijans      278 
Discussion  on   and Tribals in the country 

 



279 Short Duration [RAJYA SABHA]               atrocities on Harijans        280 
Discussion on         and Tribals in the country  

 

Central  Special  assistance to special 
component plants... 
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The State Government bear the   cost of 
hostels 5.00 P.M. 


